IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
QUTTACK 3ENCHyQUTTACK,

ORIGI MAL APPLICATICN NC, 79 OF 2002
Quttad ,this the 3/~<f day ©f /fcreh/03

pula Mahanta, odam Appliceant,
vEs,
Union of India & Ors. g Respondents,

FOR _INSTRUCTIONS

1. whether it be referred te the reporters eor nety o

2. whether it be circulated te all the 3enches of the
Central Administrative Triobunal er notz (o °

n\C an P
B.Y,SOM) { MANORANJ AN AN TY)
CBy CHAI RMAN M JUDICIAL)



CENTRAL ADMINISTRATIVE TRIBUNAL
QUTTACK BENCH:UTTACK,

ORIGI NAL APPLICATION NO, 79 OF 2002
cuttack, this the 2/47 day of e/ 03

CORAM;
THE HONOURABLE MR, B.N,SOM, VICE.CHAIRMAN
AND

THE HONCURABLE MR, MANORANJAN MOHANTY, MEMB ER(JUDL.) .

DULA MAHANTA,

Aged about 74 years,

w/e,.Late Sudarsan Mahanta,

At/po:3halia, PS:3etancti,

Dist :Ma_yu Xfohinj. X RN Akplicmt.

By legal practitioner; Mr,K,B,Panda,Advecate,
- Vel SUS-
l. Unien of India represented through its
General Manager.Seuth Eastern Railyays,
Garden Reach,Kolketa-43,

2. Financial Adviser-cum-Chief Accounts Officer,
Seuth pastern Réilways,Garden Reach,Kolkota-43,

3. pivisional Railyay Manager,Seuth Eastern Railways,
At/Peskharagpur, west 3engal,

4. Senior pivisional personnel Officer,South Eastern
Railways,At/poskharagpur, yest 3engal,

5. Permanent way Inspecter(Rupsa),Seuth Eastern Railways,
At/pesRupsa,pist,3alasere,.

By legal practiticner; Mr.D.N.Mishra,
Standing Counsel,

MR, MANCRANJAN MOHANTY, MEM3ER(JUDICIAL) s

Applicant, the widow of an ex-railway empleyee,
has filed this Qriginal Application under Section 19

of the Administrative Tribunals Act,1935 alleging the

inactien on the part of the Respondents in The matter



oN

of payment of ex-gratia pension and has prayed for a
direction te be issued to the Respondents te pay the
same with interest w,e, f. 25,2,1995(wher her musband

expired) within a specified period,

2. It i3 needless for Us te g0 inte the details

of the matter; because the Respendents (by filing a
ceunter in reply) have admitted that the Applicant,
being widow of one of the ex-railway employee(whe
retired deing under cCentributery Prevident rund Scheme)
was eligible for ex.gratia pension with effect €rem
25402-1995 i,e. after the death of the ex-amployee.It
has been disclesed in the counter that after precessing
the papers, the same has already been released in favour
of the Applicant,In fact, interim directiens weres issued
on 25,2,2002 asking the Respondents te release ex-gratia
payments in faveur of the Applicant by the end of March,
2002,83y takimg adjeurnments, the Respondents made payments

by the end of April, 2002,

3. As regards the prayer for payment of interest for
delayed payment of ex-gratia fémily pension, the counsel
for the Respondents submitted that as the Applicant had
not submitted application in the required manner, she was

requested to 40 the same and that, after receiving all
the required papers (fer grant of ex-gratia pensien)the

matter was put up before the competent authority and after

necessary approval, the same was released/pald and that,

as such, the delay was attributable to the Applicant,
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4, We have heard Mr.K, B, Panda, Learned Counsel for

-3-

the Applicant and M, D.N.Mishra,Learmed Standing cohnsel
appearing fer the Rallways/Respondents ang perused the
Lecords, After censidering the submissions made by the
parties and en perusing the records, we are censtrain ed

to note here that the Respondents have come up this
Tribunal explaining the delay in a very casual manner as

i1f they are paying the ex-gratia pension at their ewn
mercy/sweet will, Respondents sheuld have kept in mind
alwaye that pension is net oounty ~rather it is a property
in the hands eof a pensioner/widow, At ene point of time,
the Respondents have asked the Applicant( who is, admittedly,
a wido@ to come to thelr office with documents.ye have

been made to bDelieve that the Railways have posts of
welfare Inspecters for redressing of the grievances of
such old ailing persens, But, inspite of that, the Responden ts
have taken the action in a manner which is nething but a
harassment te a widoy for a leng time, The Respondents
ought te have kept in their ming that one day er the other,
they will retire frem the pest and in case such thing is
done towards them, what will be their feelings/miseries,

We are, therefore, convinced that this is a case where the
Applicant is entitled to get interest on the delayed payment
of ex-gratia pension by applying the principles decided by

the Hon'ble Apex court in the case of STATE OF KERALA AND OTHERS
e S o D I i e ™ ey S s

VRS. M, PADMANABHAN NAIR (reported in (1985)1 scc 429).

3. Accerdingly, this oOriginal Appl icatien is disposed of
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with direction te the Respendents te pay interest (at the

rate of 6X per annum w.e, f, 25.2.1995 till the actual payment
was made) te the Applicant, The Respendents, are alse hereby
directed that all the dues of the Applicant, if any,including

interest ,sheuld pe paid to her within a period of 90 days

frem th:ﬁate of receipt of a copy of this erder.No cests,

A )

(3.N7S0M)

VICE- CHAIRMAN




